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ORDER
1. Cvil Appeal No.11296 of 2011 is de-tagged
fromthis batch of matters.
2. Del ay, in filing t he Speci al Leave
Petition(s), is/are condoned.
3. Del ay, in filing t he appl i cation(s) for

substitution, if any, is/are condoned.

4, Application(s) for substitution, if any,
is/are allowed.

5. Appli cation(s) for i mpl eadnent , is/lare
rej ected.

C. A Nos. 1939, 1940, 1941, 1944, 1946, 1948, 2208,
2210, 3281, 5510 of 2012 and SLP(C) No.937 of 2013

1. These civil appeal s and speci al | eave
petition are directed agai nst the conmon judgnent

and order passed by the High Court of Delhi in a

bat ch of Land Acqui sition Appeal cases, dat ed
07. 06. 2011, wher eby t he Hi gh Court has partly
al | owed the appeal and nodi fi ed t he conpensati on

awar ded by the Reference Court.
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2. Briefly stated, the facts in the present

appeal s and petition are: the lis pertains to the

determ nation of fair mar ket value  of | ands
admeasuring 1536 bigha 10 biswa in village Garh

Mendu, bel ongi ng to t he cl ai mant s/ respondent s
herein. The said |l and was acquired under Section 11

of the Land Acquisition Act, 1894 (for short, "the

Act"), by the appellants/petitioner herein for the

public purpose of planned devel opnent of Del hi

3. The said land, along with land in three



other villages, nanmely Khirzahad, Kilolari and Chak

Chill a, was notified by t he Gover nnent vi de
Notification No. F.9(1)/89-L&B(i) i ssued under
Section 4(1) of the Act, dated 23.06.1989. The same

was fol | oned by Notification No
F.9(1)/89-L&B/ LA(ii)&iii) issued under Sections 6

and 17 of the Act, dated 20.06.1990. In pursuance of

the said Notifications, notices under Sections 9 and

10 of the Act were issued to all interested persons.
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4. The Land Acquisition Collector (for short,
"the LAC"), t ook into consi der ati on, O der
No. F- 9(20)/ 80- L&B/ 4313- 16, i ssued by t he Del h

Adni nistration regarding fixation of mninmumprice

of agricultural land by the LAC, dated 03.05.1990.

In I'ight of t he af oresai d policy of t he State
admi ni stration the LAC vide Award No. 13/1992-93,

determ ned the conpensation to be awarded at the

rate of Rs.27,344/- per bigha along with statutory

benefits, dated 19.06. 1992

5. Dissatisfied with the award of the LAC, the
respondents herein sought for a ref erence under
Section 18 of the Act for adjudication of the fair

mar ket value. It was argued by the claimnts that

the LAC did not consider, inter alia, the potentia

val ue of the land, that the revenue estate of the

village in which the | and was situate was surrounded

by posh col oni es devel oped by the Del hi Devel opnent

Aut hority and other private colonies, and that all
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basic civic anenities were available to the | and.

The Ref er ence Court, whil e consi dering t he



contentions raised by the parties to the Iis, took

notice of the award of the LAC with regard to | and

situate in vil | ages Khi r zabad, Ki | okari and
Chilla, dated 19.06.1992. By the said awards, the

LAC had awar ded compensati on at t he rate
Rs. 27,344/ - per bigha along with statutory benefits.

It was further noticed, by the Reference Court, that

a reference had been sought against the said awards

and consequent |y, t aki ng into consi deration
| ocati on, potentiality, nat ur e, t opogr aphy of
sai d | and, t he compensati on was enhanced

Rs. 89, 600/ - per bigha.

6. Ther ef or e, by a detail ed or der,
Reference Court cane to the conclusion that the rate

of conpensati on assessed by t he LAC was
appropri at e. The Ref er ence Court concl uded

alia, that in the present matter, the LAC nerely
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applied the rates on the basis of the policy of the

Del hi Admi ni stration whil e assessi ng t he
compensation to be awarded to the clainmants. It was

further observed that there was no evidence | ed by

the appellants/petitioner herein to show that the

land in question was distinguishable fromthe |ands

simlarly situated in villages Khirzabad, Kil okari

and Chak Chilla, which were acquired by the sane

notification dat ed 22.06. 1989, and for t he same
purpose. In light of the above, the Reference Court

enhanced the nmarket value of the acquired land in

village Garhi Mendu to Rs. 90, 102/- per bigha, vide

order dated 07.05. 2007.

7. Aggri eved by the order so passed by the

Ref er ence Court, t he parties appr oached t he Hi gh
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Court of Delhi. The |earned Single Judge observed
that the land in village Garhi Mendu was on the
eastern bank of the river Yanuna, while the land in

the villages Ki | okari and Khi zr abad was on the
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western bank of the river. The | earned Single Judge

was of t he Vi ew t hat t he sai d vil | ages wer e
simlarly situated and therefore t he conpensati on
could not be different. Therefore, relying on the

decision of the High Court with regard to vill ages

Khi zrabad, Kilokari and Nangli Rajapur, whereby the

Court upheld the fair market value of the land in

the said villages at the rate of Rs.89, 600/- per

bi gha, t he Hi gh Court partly al | owed t he appea
filed by the appellants/petitioner and reduced the

compensati on awar ded by t he Ref er ence Court from
Rs. 90, 102/ - per bigha to Rs. 89, 600/- per bigha, vide

order dated 07.06.2011.

8. The appel I ant s/ petitioner her ei n, bei ng
aggri eved by t he i mpugned or der, is bef ore this

Court in appeal

9. We have heard the | earned counsel for the

parties to the lis and al so perused the records.
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10. Havi ng consi dered the judgnents and orders
of the courts below, we are of the opinion that the
prayer of the appellants/petitioner herein does not

require our consideration and decision. W find no

merit in t hese civil appeal s and speci al | eave
petition.
11. In view of the above, these civil appeals

as well as the special |eave petition are dism ssed.



Ordered Accordingly.

C. A Nos.11236, 11298, 11297, 11241-11294, 11309 of
2011, 2220, 2211-2217, 2218-2219, 2704, 3369, 4904
of 2012, 2156, 2154-2155, 2613, 2611, 2610, 2612 of
2013, 2944-2946 of 2014, SLP(C)... C C. Nos. 15257
16061 of 2014, C. A Nos.7026, 7027, 7028, 7029,
7030, 7031, 7032 and 7033 of 2012

1. At t he time of heari ng of t hese civi

appeal s and speci al | eave petitions, t he | ear ned

counsel appearing for the appellants and petitioners

herein would bring to the notice of this Court that

the facts, as noti ced by t he Hi gh Court whi | e

deci di ng t hese matters, may not repr esent t he
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correct fact ual situation. In support of their

contention t hey have pl aced before this Court,

various docunents, naps, awards, etc.

2. In our considered opinion, these facts, as

al so the nmaps and rel evant docunments, nay be brought

to the notice of t he Hi gh Court by t he

appel l ant(s)/petitioners herein by filing

appropriate review petition(s) before the H gh Court

within thirty days’ time fromtoday.

3. | f such revi ew petition(s) is/lare filed

within the tine granted by this Court, we request
the | earned Single Judge to consider the sane in
accordance with | aw, but wi t hout goi ng into

question of limtation.

4. Furt her, in t he pecul i ar facts
ci rcunst ances of t hese cases, we permt
appel l ant (s)/ petitioners herein to pr oduce

addi ti onal documents, maps, awards, if any, which
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are in their possession, before the |l earned Single

t he

and
t he

t he



Judge along with the said review petition(s).

5. All contentions of t he parties are kept

open to be agitated before the | earned Single Judge.

6. In view of the above, these civil appeals

as well as the special |eave petitions are di sposed

of .
Ordered accordingly.
................ ail.
(H L. DATTU)
.................. J.
(A.K SIKRI)
.................. J.
(ARUN M SHRA)
NEW DELHI
JANUARY 13, 2015
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Cl VI L APPEAL NO. 7032 OF 2012
ClVIL APPEAL NO. 7033 OF 2012

Date: 13/01/2015 These matters were call ed
on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE A K. SIKRI
HON BLE MR JUSTI CE ARUN M SHRA

For Appellant(s)/
Petitioner(s)

Surya Kant, Adv.

Seema Rao, Adv.

Mohit Nagar, adv.

Ani rudh Anwar, Adv.
Brijesh Chaudhary, Adv.
Shefali Jain, Adv.

Kartar Singh, Adv.
N. S. Chechi, Adv.
Sudhi r Naagar, Adv.
Mohit Singh, Adv.

Bhagwat Pd. CQupta, Adv.
Raj esh Gupta, Adv.
Sudhi r Naagar, Adv.
Mohit Singh, Adv.

Ravindra S. Garia, Adv.

V. Gri, Sr. Adv.
GQuru Krishna Kumar, Sr.
B. P. Gupta, Adv.
Raj esh Gupta, Adv.
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Ranj eeta Rohtagi, Adv.
Jaya Khanna, Adv.

Shobha, Adv.
Ashwani Bhar dwaj, Adv.

Sat pal Si ngh, Adv.
R B. Singh, Adv.

B. V. Bal aram Das, Adv.

A. Sharan, Sr. Adv.

Vi shnu B. Saharya, Adv.
Viresh B. Saharya, Adv.
M s Saharya & Co.

For Respondent (s)
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Bi nu Tant a, Adv.
Dhruv Tanta, Adv.

A. K. Sanghi, Sr. Adv.
Rekha Pandey, Adv.

R S. Nagar, Adv.

S.S. Rawat, Adv.

M P. CGupta, Adv.

M Khairati, Adv.
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Rakesh Kumar Khanna, Sr.

Adv.

Adv.



Suni ta Shrama, Adv.
D.S. Mahra, Adv.

B. V. Bal aram Das, Adv.

Surat Singh, Adv.
Braj esh Kumar Singh, Adv.
Sudhansu Pal o, Adv.

Suresh Kumari, Adv.
D vya M shra, Adv.
Rekha Si ngh, Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

Cvil Appeal No.11296 of 2011 is de-tagged
fromthis batch of natters.
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Del ay, in filing t he Speci al Leave
Petition(s), is/are condoned.

Del ay in filing t he appl i cation(s) for
substitution, if any, is/are condoned.

Application(s) for substitution, i f any,
i s/are all owed.

Application(s) for i mpl eadnent , is/lare
rej ected.

C. A. Nos. 1939, 1940, 1941, 1944, 1946, 1948, 2208,
2210, 3281, 5510 of 2012 and SLP(C) No.937 of 2013

The civil appeals as well as the special
| eave petition are di smi ssed in terns of t he
si gned order.

C. A Nos.11236, 11298, 11297, 11241-11294, 11309
of 2011, 2220, 2211-2217, 2218-2219, 2704, 3369,
4904 of 2012, 2156, 2154-2155, 2613, 2611, 2610,
2612 of 2013, 2944-2946 of 2014, SLP(CQ)... C C
Nos. 15257, 16061 of 2014, C. A. Nos. 7026, 7027,
7028, 7029, 7030, 7031, 7032 and 7033 of 2012

The civil appeals as well as the special

| eave petitions are disposed of in terns of the
si gned order.

(Neetu Khaj uria) (Vi nod Kul vi)
Sr.P. A Assi stant Regi strar

(Signed order is placed on the file.)



